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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 93/2025

IN THE MATTER OF:

JAGAN PRASAD TEHRIYA «....APPLICANT
VERSUS
STATE OF U.P. & ORS. ...RESPONDENTS
INDEX
S.No. PARTICULARS PAGE NO.

1. RESPONSE ON BEHALF OF DISRICT
MAGISTRATE IN COMPLIANCE OF THE
ORDER DT. 28.08.2025 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL
ANNEXURES

2. COPY OF THE SERVICE REPORTS
HEREWITH AS ANNEXURE 1

3. COPY OF THE LETTER DT. 26.09.2025
ANNEXED HEREWITH AS ANNEXURE 2

4, COPY OF THE LETTER DT. 08.10.2025
ANNEXED HEREWITH AS ANNEXURE 3

S. COPIES OF THE KHATAUNI AND SITE MAP
ANNEXED HEREWITH AS ANNEXURE 4
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THROUGH COUNSEL

| /
BHANWAR PAL SINGH JADON
COUNSEL FOR UTTAR PRADESH POLLUTION CONTROL BOARD

EMAIL- bhanwar09jadon@gmail.com
Ph: 9639286572

DATE: 15.10.2025
PLACE: NOIDA
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 93/2025

IN THE MATTER OF:

KPRY
')ﬁg

KEEEE - ?I)\GAN PRASAD TEHARIYA ... APPLICANT
NOTARIAL ' ,\

_ 7f Versus
SOUTU .~ STATEOFUP.& ORS. .. RESPONDENTS
NOTARIAL

RESPONSE ON BEHALF OF DISTRICT MAGISTRATE, AGRA (R2)
IN COMPLIANCE TO THE ORDER DATED 28.08.2025 PASSED BY
THIS HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI.

I, Aravind Mallappa Bangari, aged about 43 years, son of s/o Sh. SRI
MALLAPPA, presently working as District Magistrate, Agra, do hereby
solemnly affirm and state as under:

1. That I am the District Magistrate of Agra and am well conversant

with the facts of the present case:; hence competent to swear this
%V( affidavit.

2. That I state that the contents of the affidavit have been drafted by

my counsel on my instructions and the contents of the same are

tyue to my knowledge and nothing material has been concealed
therefrom.
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3. That the above mentioned O.A was listed for hearing on 28.08.2025
wherein the Hon’ble Tribunal directed the Deponent to file their
reply/response. The relevant portion of the order has been

reproduced herein:

“6. Notice on respondents no. 6 to 11 are ordered to be served
through the District Magistrate, 'Agm and for this purpose,
notices issued to respondents no. 6 to 11 be sent to the District
Magistrate, Agra for getting the service of the same effected on

respondents no. 6 to 11 and sending his report to this Tribunal,

8. District Magistrate, Agra is directed to file additional report
giving requisite details regarding nature, location and boundaries
of the land in Question and also any application filed and order

passed on the same regarding change of land use.

9 Addztzonal response may be filed by District Magtstmte, A gm at

least one day before the next date of hearing.”

4. That in compliance of the above directions, notices were served
upon Respondents No. 6 to 11 through the Tehsildar, Kirawali, and

- the service reports have been enclosed as Annexure-1

5. That as per the instructions of the Hon’ble Tribunal, a letter dated

«P\R vide 26.09.2025 was sent from the Office of District Magistrate,

(T\@f“:;a\! § \\Agra to the Sub-Divisional Maglstrate seeking land records and an

%"':\ "(::Q;O?{ :im site investigation in the area of Achnera where the illegal cutting

x\~ /‘“ ‘f;ﬁl / _? bf trees was done. A copy of the said letter dated 26/09/2025 is
Qﬁ-i_,,«,/ S {belng annexed herein as Annexure- 2 l



6. In pursuance of the above letter, a detailed on-site inquiry and
documented investigations were conducted by the Tehsildar.
Kirawali on 08102025 The report highlighting the same was sent via a
letter vide dated 08.10.2025 from the Offices of Sub-Divisional
Magistrate, Kiraoli, Agra to the Additional District Magistrate, City,
Agra. A copy of the said letter dated 08.10.2025 is being annexed
herein as Annexure-3

I. FINDINGS OF THE INVESTIGATION

7. As per the on-site inspection and investigation, the following
was ascertained:

A. “Khata No. 951m, area 0.8330 hectare, located in village
Achhnera Dehat, Tehsil Kirawali, District Agra, is registered
in the name of Lal Singh, son of Tikam Singh, etc., as
transferable landholders. The above co-sharers have divided
the said Khata No. 951m by mutual consent. The land in
question, Khata No. 951m, area 0.8330 hectare, occupied by
Lal Singh, son of Tikam Singh, had trees planted on it, which
were cut without permission. In the case of the cutting, the
Forest Department filed an FIR (First Information Report)
against the suspects. Following an investigation, the Sub-
Divisional Forest Officer, Sub-Division Agra, imposed a fine
of *2 lakh on Mr. Lal Singh, son of Mr. Tikam Singh, resident
of Achhnera. The said fine was deposited by Lal Singh, son of
Tikam Singh, on 27 May 2025, through receipt No. 2652. At

that time, trees were planted on the land occupied by

e e,

4
6\%6 \ ‘G‘\ Defendant No. 6, son of Tikam Singh. Lal Singh has now sold
E Y,\)&y( some of the land, which is recorded in the current land

. @ &ﬁls\\o N\ \.f‘ecords.

&}
(¥ &
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B. Atthattime, the land occupied by Defendant No. 6, Lal Singh,

son of Tikam Singh, contained trees which were cut down.

Currently, the said land lies vacant.

. To the north of the plot in question from which the trees were

cut, there is land of Khata No. 953 and to the ._s‘outh, the |
remaining portion of Khata No. 951 M is the land of other
cultivators. To the east, there is a drain of Khata No. 952 and
to the west, there is land of otﬁer cultivators of Khata No. 951
M. On the spot, a part of the said Khata No. 951 M is occupied

by an old habitation. An old petrol pump has been built.

. At that time, the land occupied by Defendant No. 6, Lal Singh,

son of Tikam Singh, contained trees which were cut down.

Currently, the said land lies vacant.

. To the north of the plot in question from which the trees were -

cut, there is land of Khata No. 953 and to the south, the
remaining portion of Khata No. 951 M is the land of other
cultivators. To the east, there'is a drain of Khata No. 952 and
fo the west, there is land of other culﬁvﬁtors of Khata No. 951
M. On the spot, a part of the said Khata No. 951 M is occupied
by an eld habitation. An old petrol pump has beefe built.”

8. That certified copies of Khatauni and site map are enclosed herein

as Annexure—4

- v/9 That as per available records, no application for change of land use .
has been filed or approved by any competent authorlty to date.

xtend full cooperation to ensure effective implementation of

& vironmental safeguards and lawful process.
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11.That the contents of this affidavit are 'true and odrrect to the best of
my knowledge and belief, and nothing material has been concealed
therefrom.

12.That the above Response on behalf of the District Magistrate, Agra
is being submitted before this Hon’ble Tribunal for kind perusal and

consideration.

DEPONENT

_ VERIFICATION
Verified at ..... Na¥-on this .....l..f.”day of October, 2025 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed there from.

sre @] 160 203
' Oiw avird Aol ;
~-ad by o3 8ReL D> - W ' o N

¢ w0 understeod the contents
¢ emnly affirmed & de(ﬁ%e;ﬁ.r |
- “ o |
~antivd BV . JZpbA R 3




_ Annexure -1
358 Q26055 280 X
[ /,,7
BY SPEED POST A.D/EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
0.A. No. 9372025
N Jagan Prasad Tebriya Vs State of U.P & Ors.
B 1. Rakesh alins Dhadu
2 #; ) i/:kl:m Nagla laldas Achnera Village, Agra (RESPONDENT NO.6)
S/o Lohre, Nagla laldas Achnera Vi .
‘d\—& Lal Stagh era Village, Agra (RESPONDENT NO.7)
S/o Tikam Singh, Ststion Road Achnera Vill Agrp PONDENT NO.8
L__Q./g,nsz;dhr Singh Kashwaha rem T REs )
o Shivcharan, Douretha Kagarol, Agra SPONDENT NO.
S. Bahadur Singh . ' = e ?

S/o Tularam Mangrol Jaat Achnera Village, A PONDENT NO.10)
6. Bhupinder alias Bhupe ’ e A Res
S/o Bane Singh, Guda Kiravali Village, Agra (RESPONDENT NO.11)
w: ,

NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on
28.08.2025 (copy of order & spplication are enclosed), when the Tribuna! inter-alia passed the
following order (reproduced relcvant extracts only):-

*S. As per FIR number 0339 dated 02.12.2024 wos registered against six persons
namely Rakesh alies Dhadw, Kaka, Lal Singh, Gangadhar Singh Kushwaka, Bahadur
Singh, Bhupinder alias Bhupe alleging illegal cxtting of trees for commission of
offences punishable under Sections 4 and 10 of the U.P. Protection of Trees Act, 1976,
In view of the facts and circumstances, we consider it necessary to implead the above
sald persons and to give opportunity of flling response and personal hearing to them
before passing any order adverse to them. Accordingly, oll the six accused persons
named in the above said FIR are ordered to be impleaded as respondents no. 6 to 11.
mkqbbybdmddlomlthcmo[paﬂammtlymmhumﬂcaw
. the newly added respondents no. 6 to 11.

6. Notice on respondents wo. 6 to 11 are ordered 1o be served through the District
Magistrate, Agra and for this purpose, notices issned to respondents no. 6 to 11 be sent —_—
to the District Magistrate, Agra for getiing the service of the same effected on
mMmGnllmmuwnmmd

7. On such service, responses may be filed by respondents no. 6 10 11 at least one day
before the next date of hearing fixed.

&WMMLMMM,&M&MMMMMHWRIVI"
requisite detalls regarding nature, location and boundaries of the land in question and
-komaypﬂcdbnﬂdwmmlwﬁemmmmaﬂmdma

AAmmmkﬂdbyMMMAgnaMuedaybqfon
the next date of hearing.

10. List on 16.10.2025 for further consideration.”

_eeeeh,

2. Now, take further notice that the above matter will be listed for further consideration
before the Hon'ble Tribunal on 16.10.202S, at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical heering (with hybrid option), when you may sppear before the Hon’ble
mhmddﬂuinpmmbyaphdcwlyimmd.mﬁlereply/mpomc,uper
directions of the Hon'ble Tribunal vide Order dated 28.08.2025
3. Take further notice that in default of your appeatanco on the date above mentioned, the
said Application will be heard and determined in your absence.
4. Given under my hand and the seal of this Hon'ble Tribunal, on this 23" September 2025.

Note: (For Orders, Cause Lists & other information, please visit our website
www.gregntribunal.gov.in)
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L/ f 0N ) T

DY SPEED POST ADJEMAIL
BEFQ
RE Tig wmor:)AJlC (P:{u;m TRIBUNAL, NEW DELHI
o, 312025
To 1 Jacan Pragag Tebriya Va State of UP & Ora,
* g’:)ka)hhr:,“;{. Dhady '
], ’gh 11a 1aldas Achnery Village, Agra . (RESPONDENT NO.6)
© Lohre, Nagla 114 ‘
Sln 83 Achnern Villige; Agra PONDENT NO.
o 'nkf:\s s ; g ’

LR .g;nsg;dhrl;ﬁ;h ‘“’“ °“, R““’h Achnora Villags, Agm  (RESPONDENT NO.8)
<, Bﬂlldanl.“ "”‘lklxml. Am

o (RESPONDENT N0.9)
© Tulgram Man,
('S lsllhplnder alisy gx‘:l:em ey Village, Agra (RESPONDENT NO.10)
. © Bano Singh, Guda Kl_x?vuli Village, Agra (RESPONDENT NO.11)
NOTICE
2808200 "“(mw““;; — t:;l;t‘!‘ Appistion was lisied beforo the Hon'ble Tribunal on
are
following order (reproduced relevantextracty ontyye. " 1 Trbunal nterafn passed the
S. Az per FIR piomber

0339 dated 0212302 was registered sgainst st
MM&I'GUMMK‘M”&",,G‘ persons
Singh, Bhuplnder allos Bhupe alieg KR, Gangadhar Singh Kushwaka, Bahadur

y ing lllegal extting of trees for commission of
offences punishable xnder Sectlons 4 and 10 3
In View of the facts and clreumances we oo Uor+ Frotecilon of Trees Act, 1976,

6. Notice on respondents mo. 6 to 11 are ordered 1o be served through the District
Magistrate, Agra and for this purpose, notices Issmed to respondents no. 6 to 11 be sent
to the District Maglstrate, Agre for getling the service of the same effected on
respondents no. 610 11 and sending his report to this Tribuxal,

7. On such service, responses may be flled by respondents no. § 10 11 at least one day
before the next date of hearlng fixed. '

& Respondent na. 2- District Maglstrate, Agra is directed 1o Sile addifional report glving
requlsite detalls regarding natuve, location and Boxndaries of the land In question and
also any application flled and order passed on the same reganding change of land wse,

9. Addlilonal response may be filed by Dlstrict Magistrate, Agra at least one day before
the next date of hearing,

10. List on 16.10.2025 for/uﬂhamxﬁd‘e:::bn;'
2. Now, take further notice that the above matier' will be listed for further consideration
before the Hon'ble Tribunal on 16.10.2025, at Faridkot House, Copernicus Marg, New De}hl-
110001 through physical hearing (with hybrid opilon), when you may appear before the Hon'ble
Tribunel elther in person or by a pleader duly: Instructed, and file reply/response, as per
directions of the Hon'ble Tribunal vide Order dated 28,08.2025 )
3. Take further notice that in default of your appearance on tho date above mentioned, the

Ication will be heard and determined In your absence.

:‘ld Apgljzn:nn;”« my hand and the seal of this Hon'ble Tribunal, ot this 23" Septesnber 2(;:‘3'
' Notc: (For Orders, Cause Lists & other (nformation, please visit /‘?ur website
b=~ | J
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DY STEED POST A.D/EMAIL
BEFORE TIIE NATIONAL GREEN TRIBUNAL, NEW DELHI
0.A. No. 9372025 .
To Japan Prasad Tebriya Vs State of UP & Orn
1. R.tlcuhs! ¥ slias Dhadu
(] N
s oo ls hre, Nagla laldas Achner Village, Agra . (RESPONDENT NO.6)
S/o Lohre, Nagia lnldas Achn illagey .
- Is—’ll Slugh era Village, Agra (.RESPONDENT NO.T)
‘o Tikam Singh, Station Road Ach vill
4. Gangadhar Singh Kashwaha nen\n/\age. Agm  (RESFONDENTNO
S/o Shivcharan, Douretha Kagarol, Agra (RESPONDENT NO.9)
badur Singh
S/o Tularam Mangrol Jaat Achnera Village, Agra (RESPONDENT NO.10)
6. Bbupliader aliss Bhupe |
S/o Bano Singh, Guda Kiravali Village, Agra (RESPONDENT NO.11)

NOTICE

Whereas the sbove titled Applicstion was listed beforo the Hon'ble Tribunal on
28.08.2025 (copy of order & spplication are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relcvant extracts only):-

=S, As per FIR number 0339 daied 02122024 was registered sgoinst 3ix persons

Rakesh olias Dhadx, Kaka, Lal Singh, Gangadhar Singh Kashwaha, Bahadur

Singk, Bhupinder alics Bhupe alleging Ulegal cutting of trees for conmistlon of
offences punishable wnder Sectlons 4 and 10 of the U.P. Protectlon of Trees Act, 1976
In view of the facts and clrcumsiances, we consider It mecessary bo Implead the above

The Registry is directed to amend the memo of parties eccordingly and fo Ixswe rotlces to
\ the mewly added respondents no. 610 11,

& Notice on respondents mo. 6 to 11 are ordered 10 be served through the District
Magistrate, Agra and for this purpose, notices Issmed to respondents no. 6 fo 11 be sent
(o the District Maghtrate, Agra for getting the service of the same cffected on
respondents no. 610 11 and sending Als report to thls Tribunal,

7. On such service, responses may be flled By respondents no. 6 1o 11 at least one day
before the next date of hearing fixed.

& Respondent no. 2- Dlstrict Maglstrate, Agra Is directed to fle addiflonal report glving
requlsife detalls regarding nanre, location and boundaries of the land In question and
also any application flled and order passed on the same regarding change of land mse.

9. Addlilonal response may be  filed by District Maghstrate, Agra at least one day before
the next date of hearing.

10. List on 16.10.2025 for further WIW.

2. Now, take further notice that the sbove matter will be listed for further consideration
before the Hon'ble Tribunal on 16.10.202S, at Faridkot Mouse, Copernlcus Marg, New Delhl
110001 through physical heering (with hybrid optlon), when you may appear before tho Hon'ble
Trbunal elther in person or by a plosder duly- Instructed, and file reply/respoase, 23 pet
directions of thc Hon'ble Tribunal vide Order dated 28082025

3. Take further notice that In default of your appearance on the date above mentioned, the
sald Application will be heard and determined In your sbaence,

4. Given undee my hand and the seal of this Hon®ble Tribunal, on this 23" September 2025,

Note: (For Orders, Cause Lists: & other nformation, please visit our wedsire

T .
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To
1 -

Annexure -1

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
O.A. No, 932025
Jagan Prasad Tehriya Va State of UP & Ors.
Rakesh alias Dhady

S/K.o'::hm Nagla laldas Achnera Village, Agra . (RESPONDENT NO.6)

S/o Lohre, Nagia laldas Achnera Vil PONDENT N
Lal Slagh era Village, Agra (RES 0.7)

S/o Tikam Singh, Station Road Achnera Villsge, Aga  (RESPONDENT NO.8)

4. Gangadhar Singh Knshwaha

S/o Shivcharan, Douretha Kagarol, Agra (RESPONDENT NO.9)

S. Bahadur Singh

S/o Tularam Mangrol Jast Achnera Village, A PONDENT NO.10
Bhapinder alizs Bhupe SR e :

S/o Bane Singh, Guda Kiravali Village, Agra (RESPONDENT NO.11)

NOTICE
Wheress the above titled Application was listed before the Hon'ble Tribunal on

28.08.2025 (copy of order & application are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):«

“S. As per FIR number 0339 dated 02122024 wes registered ageinsi six persons
namely Rakesh alias Dhadu, Kaka, Lal Singh, Gangedhar Singh Kushwaka, Bahadur
Singh, Bhupinder alias Bhupe alleging Ullegal cxtting of trees for commission of
offences punishable under Sections 4 and 10 of the U.P. Protection of Trees Ad, 1976
In view of the facts and circumstances, we consider it necessary to implead the above
sald persons and to give opportunity of flling response and personal hearing to them
before passing any order adverse to them. Accordingly, all the siX accused persons
named in the above said FIR are ordered to be lmpleaded as respondents no. 6 ta 11.
The Registry is directed to amend the memo of parties accordingly and 1o issue notices to

 the newly added respondents no. 6o 11.

2.

6. Notice on respondents no. 6 to 11 are ordered 1o be served through the District
Magistrate, Agra and for this purpose, notices isswed to respondents no. 6 to 11 be sent
to the District Magistrate, Agrs for getting the service of the same cffected on

dents no. 6o 11 and sending his report to this Tribunal.

7. On such service, responses may be filed By respondents no. 6 to 11 at least one day
before the next date of hearlng fixed.

8 Respondent no. 2- District Magistrete, Agra Is directed to file edditlonal report giving
requistte detalls regarding nature, location and boundaries of the land In question and
also any application flled and order pessed on the same regarding change of land use.

9. Additional response may be filed by District Magistrate, Agra at least one day before
the next date of hearing.

10. Liston 16.10.2025 for further consideration.”

Ll LN

Now, take further notice that the above matter will be listed for further consideration

before the Hon'ble Tribunal on 16102025, st Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear before the Hon'ble
Tribunal cither in person or by a pleader duly instructed, and file reply/responsc, as per
directions of the Hon'ble Tribunal vide Order dated 28.08.2025

3

Take further notice that in default of your appearance on the date above mentioned, the

ssid Application will be heard and determined in your absence.

4.

www.gregniribunal gov.in)

Given under my hand and the seal of this Hon'ble Tribunal, on this 23" September 2025.
Note: (For Orders, Cause Lists & other information, please visit our website
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BY SPEED POST AD/EMAIL

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
O.A. No. 932025
Jagan Prasad Tehriya Vs State of U.P & Ors.

1. Rakesh alias Dhadu

ﬁ kl:slue. Nagla laldas Achnera Village, Agra _ (RESPONDENT NO.6)
}E’;&ﬂx Nagla laldas Achnera Village, Agra (RESPONDENT NO.7)

S/o Tikam Singh, Station Road Achnera Village, Agra  (RESPONDENT NO.8
4. Gangadhar Singh Knshwaha e aem )

S/o Shivcharan, Douretha Kagarol, A (RESPONDENT NO.9
S. Bahadur Singh i )
S/o Tularam Mangrol Jaat Achnera Vil A (RESPONDENT NO.10
6. Bhupinder alins Bhupe SSERGEN )
S/o Bane Singh, Guda Kiravali Village, Agma . (RESPONDENT NO.11)

NOTICE _
Whereas the above titled Application was listed before the Hon’ble Tribunal on

28.08.2025 (copy of order & spplication are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relcvant extracts only):-

“S. As per FIR number 0339 dsted 02.12.2024 was registered ageainsl six persons
namely Rakesh alias Dhadu, Kaka, Lal Singh, Gangadhar Singh Kuskwaka, Bahadur
Singh, Bhupinder alias Bhupe alleging illegal eutting of trees for commission of
offences punishable under Sections 4 and 10 of the UP. Proteciion aof Trees Act, 1976,
In view of the facts and circumstances, we consider it necessary o implead the above
said persons and to give opportunity of flling response and personal kearing 10 them
B-fore passing any order advesse to them. Accordingly, all the six accused persons
named in the above said FiR are ordered to be impleaded as respondenis no. 6 io 11.
The Registry is directed to amend the memo of parties accordingly and 1o issue notlces fo

. the newly added respondents no. 6 to 11.

6 Notice on respondents no. 6 to 11 are ordered to be served through the District
Magistrate, Agra and for this purpose, notices Issned to respondents no. 6 to 11 be sent
to the District Magistrate, Agra for getling the service of the same effected on

dents no. 6to 11 and sending his report to this Tribunal.

7. On such service, responses may be filed by respondents no. 6 to 11 at least one day
before the next date of hearing fixed.

8. Respondent no. 2- District Magistrate, Agra ks directed to file additional report glving
requisite detalls regarding nature, location and boundaries of the land in question and
mouywacmuﬂumdem the same regarding change of land use.

9. Additional response may be filed by District Magistrate, Agra at least one day before
the next date of hearing.

10. List on 16.16.2025 for further mﬁcz‘vfu.'

Now, take further notice that the above matter will be listed for further consideration

before the Hon'ble Tribunal on 16.10.202S, st Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear before the Hon'ble
Tribunal either in person or by a pleader duly instructed, and file reply/response, as per
directions of the Hon'ble Tribunal vide Order dated 28.082025

Take further notice that in default of your appearance on the date above mentioncd, the

sald Application will be heard and determined in your sbsence.

Given under my hand and the seal of this Hon'ble Tribunal, on this 23" September 2025.
Note: (For Orders, Cause Lists & other information, please visit our website
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umm&I_AMMAIL
T BEFORE;:E‘:::EA:? (r;{gxwﬂumy NEW DELII
o rira VaState of U.P & Ors.
«— 17 Rakesh alias Dhady ’
- Sh kl;ohre, Nagla laldas Achners Village, Agra . (RESPONDENT NO.6)
A -g‘;'slmml ) Village, Agra  (RESPONDENT N0.8)
S Babadur Singh o ETONDENT N0

S/o Tularam Mangrol Jast Achnera .
6. Bhuplader aliss g::pe Villgs, Agoa (RESPONDENT NO.10)

$/0 Bano Singh, Guds Kiravali Village, Agm . (RESPONDENT NO.11)

NOTICE

2.08.2025 gy f arer & rplkeb o el whcs S e
» a H
following order (reproduced relevant extracts only):« e :
"% As per FIR mionber 0339 daied 02122024 wes registered sgainst six persons
namely Rakesh atlas Dhodu, Kaka, Lol Singk, Gaxgadhar Singh Kushwaka, Bahadur
Singh, Bhuplinder allas Bhupe alleging lllegal cxiting of trees for commisslon of
offences punishable under Sectlons 4 and 10 of the UP. Protectlon of Trees Act, 1976,
In view of the facts and clreumstances, we consider it mecessary to implead the above
sald persons and to give opportunlty of flling response and personsl hearing to them
Refore paxsing any order adverse o them, Accordingly, all the 212 cocused persons
named In the above sald FIR are ordered to be lmpleaded as responderts no, 6 to 11,
The Registry ls directed to amend the memo of perties eccordiagly and fo bawe notlces to
sthe newly added respondents na. 610 11.

6 Notice on respondents wo. 6 to 11 are ordered (0 be served through the District
Meagistrate, Agra and for this purpose, notices Issued to respondents no. 6 fo 11 be sent
to the District Maglstrate, Agra for getilng the service of the same effected on
retpondents no. 610 11 and sending Rls report to this Tribunal

7. On such zervice, responses may be flled by respondents no. 6 o 11 at least one day
Before the next date of hearlng flxed.

& Respondent na. 2- Dlstrict Moglstrate, Agra ls directed to file additional report giving
requlisite detalls regarding nature, location and boundaries of the land In guestlon and
also any application flled and order prssed on the same regarding change of land ase.

9. Addlilonal response may e filed by Dlstrici Maglstrate, Agra at least one day before
the next date of kearing,

10. Llet on 16.10.2025 for furiher m&ﬁeg‘l‘aﬂ. »

2. Now, take further notice that the sbove matter will be listed for further consideration
before the Hon'ble Tribunal on 16.10.2025, at Faridkot House, Copernkeus Marg, New De‘lhi-
110001 through physical hearing (with hybrid aptlon), when you may sppear before tha Hon'ble
Tribunel clther in person or by a pleader duly- Instructed, and file reply/response, a3 pec
directions of the Hon'ble Tribunal vide Order dated 28,08.2025 .

3, Take further notice that In default of your appearance on tho date above mentioncd, the

d Application will be heard and determined In your sbacnce,
:d pglvm under my hand and the seal of this Honbla Tribunal, on this 23" Septamber 2025,
’ Note: (For Orders, Cause Llits & othar Information, please vislt owr wedsite P
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. "6. Notice on "espondents no. 6 to 11 are ordered to be served through the District
Magistrate, Agra and for thig purpose, notices issued to re
District Magistrate, Agra

spondents no. 6 to 11 be sent to the
. Jor getting the service of the same effected on respondents no. 6 1o
11 and sending his T€port to this Tribupal,
7. On such se

Tvice, responses m be filed by respondents no. 6 to 11 at least one da
before the next date of hearing fixeq bl by resp "
8 ‘j‘efl"”‘def" no. 2- District Magistrate, Agra is directed to

giving requisite details regarding nature, location and boundaries of the land in question and

also any application filed anq order passed on the same regarding change of land use, 9,

Additional response may be filed by Disrict Magistrate, Agra at least one day before the next

date of hearing, :
10. List on 16.10.2025 Jor further consideration,
11. 4 copy of this

order may be sent to the District Magistrate, Agra by email for
requisite compliance.”

file additional report
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1. Rakesh alias Dhady
S/o Lohre, Nagla laldas Achnera Village, Agra (Respondent No.6)
Kaka

S/o Lohre, Nagla laldas Achnera Village, Agra (Respondent No.7)
3. Lal Singh :

S/o Tikam Singh, Station Road Achnera Village, Agra (Respondent No.8)
4. Gangadbhar Singh Kushwaha

S/o Shivcharan, Douretha Kagarol, Agra

(Respondent No.9)
5. Bahadur Singh
S/o Tularam Mangrol Jaat Achnera Village, Agra (Respondent No.10)
6. Bhupinder alias Bhupe

S/o Bane Singh, Guda Kiravali Village, Agra

(Respondent No.1 1)
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